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CENTRAL ADMINISTRATIVE TRIBUNAL^ PRINCIPAL BE!^H

nr i o i n 51 A pDI i ca tlafi_.N-0^2 5J J,.„of .±99^

wew Delhi* this the 13th dsy of December * 2000

HON'BLE MR.KULDIP SINGH*MEMBER(JUDL)

S.r., Vaish* Ex. Asstt. Production Engineer*
Chittaranjon Locomotive Works,
R/o B ! * Gujranwala Apartments*
Vikas Puri*

New Delhi-1 10 013. < -APFLICmKi

Postal address for service

Shri S.P. Singha* Advocate
Q--505. Anupam Apartments,
East Arjun Nagar,

Shadara* Delhi'-32.

C3y Advocatei None)

Versus

Union of India Through

K  The Secretary*
Ministry of Railways,
(Railway Board)
Rail Bhawan, New Delhi.

2. The General Manager,
Chittaranjan Locomotive Works,
Chittaran jan,

West Bengal--? 1 3 331. -RESPONDEiilTS

(By Advocate;. Shri V.S.R. Krishna)

ORDER (ORAL)

Bv Hon'ble Mr.Kuldip Singh * Member (Jeidl)

In this OA the applicant is seeking following

reliefs»-

"To issue suitable directions/orders
to the respondents to consider this
application sympathetically for the grant of
compassionate allowance or ex-gratia pension
on monthly basis for the subsistence of the

applicarit and his wife as he had served the
Railways for 20 years and 10 months as a
special case by relaxing the rules as has
been done for the grafit of post retirement
railway passes to the applicant* if necessary
by converting the letter of resignation of
the applicant in to an application for
voluntary retirement in compliance with the
spirit of Article 21 of the Constitution".
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2. The feccts In brief are that the applicant had

from the service WiO.-. f» 3^ 12,1964 but in the

OA he is requesting that the resignation be

r esignt

preseni

converted into an application for voluntary retiremeat

and he should be treated as if he has voluntarily retired

form SOU'vice cifid he should be given all the benefits of

v o X u n ljS r y i" o t. x r o n X. X r oiii r v x 00»

3i The application is opposed by the respoi'idents

and they have stated that the application is time bai'red

as applicant having resigned sometime in the year 19$^^

he cannot now pray that his resignation be treated as

voluntary retirement. Besides that applicant had earliei'

a 1 s o filed a Writ P e t i t i o ri a n d t h e a p p 1 i c a n t w a s a 11 o w e d

the right of post retirement Railway passes so the

applicant should have prayed therein that instead of his

resignation he should be treated as if voluntarily

r e t i red f r o m s e i" v i o e.

respondents but no one has

on behalf of the applicant.

h o X (5* -3. r D '3 ci o o u n s '3 X

come forword to argue

:he
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5. On the face of it, the application is quite

belated one since the applicant had tendered his

/ as i gnat ion w. e. f. 3. 1 2. 1 964 sc'' now after 35 years of

having severed relations with his master, cannot be

permitted to convert his application of resignation into

that of voluntary retirement, so on that gi-ound of
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laches itself the OA is not maintc-inabl'

In view of the above, OA has no merits and the

sam^ U i. w- m 1 •> o-" 'as- U't

(  KULDIP SINGIfl )
MEMBERCJUei)
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